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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 143 OF 2023

IN THE MATTER OF:

SUNIL VAID & ANR. ... APPLICANTS
VERSUS

STATE OF UTTAR PRADESH & ORS.  ...... RESPONDENTS

MOST RESPECTFULLY SHOWETH:

1. That the present matter was last listed before this Hon’ble Tribunal on
18.01.2024, whereby this Hon’ble Tribunal passed the following

orders:

5. Learned Counsel for the Ghaziabad Development Authority also stated that
the encroachment found by the Joint Committee in the periphery of these parks

will be removed within a period of six weeks.

6. Let the further Action Taken Report be filed by the Ghaziabad Municipal
Corporation and the Ghaziabad Development Authority within six weeks by
email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.

2. That it is submitted that in pursuance of the letter issued by Municipal
Commissioner, vide Letter/6608/2023-24 dated 05.01.2024 the parks
named Chitragupta Park, Bhimrao Ambedkar Park, Krishna Vatika
Park and Podium Park situated in Vaishali has been
transferred/handed over to Ghaziabad Nagar Nigam and the Charge
Memo has been signed between the concerned Officials of Ghaziabad
Development Authority as well Ghaziabad Nagar Nigam. A true copy

of the Charge Memo is hereby marked and annexed as Annexure-Al.
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3. In pursuance to the completion of such transfer/handover, it is the
prerogative of the Ghaziabad Nagar Nigam to maintain the above-

mentioned parks.

4. Tt is pertinent to mention that the responsibility of maintaining public
parks is the duty of the Municipal Corporation as per Section 114(xli)
of The Uttar Pradesh Municipal Corporation Act, 1959 which states
that,

“114. Obligatory duties of the Corporation. - It shall be incumbent on the
Corporation to make reasonable and adequate provision, by any means
or measures which it is lawfully competent to it to use or to take, for each

of the following matters, namely, -

(xli) providing urban amenities and facilities such as parks,

gardens and play grounds. ]

(xxiv) the removal of obstructions and projections in or upon

streets, bridges and other public places;”

Section 2(60) “public place” includes any public park or garden or any

ground to which the public have or are permitted to have access,

5. That all the encroachments outside the park have been removed by
Ghaziabad Nagar Nigam. A true copy of pictures while removing

encroachment is hereby marked and annexed as Annexure-A2.
6. That this Action Taken Report is submitted for the kind perusal and

necessary directions of this Hon’ble Tribunal.

RESPONDENT NO. 3

THROUGH COUNSEL
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Place: New Delhi
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